
Saiful Islam-VS-State of Assam

Misc (Crl) Bail Case No 481 cif 2022

(Present: N. Goswami, Addl. Sessions Judge (FlC), Sonitpur, Tezpur.)

ORDER
28-09-2022

This is a petition filed u/s 439 of CrPC with prayer for

an order to release accused Bayanul Islam @ Babul on bail in

connection with Tezpur PS Case No. 931/2022 uls 392 of IPC.

The called for case diary has been received.

I have heard the learned counsel for the accused and

also the learned Addl PP for the State.

The facts of the case, in brief, are that on 27-08-2022

an FIR was lodged by one Seyalo Kath at the Tezpur PS siating

therein that about LVz years ago when he came to Tezpur, he

met a person who introduced himself aS Mona and thereafter

they continued to interact with each other over phone. On

25-08-2022 while the informant was travelling from Dimapur to

Guwahati, h€ received a phone call from that person. The

informant told him that he was coming to Guwahati with Rs.15

lakhs cash amount to buy two cars. Thereupon, the accused

told him that he has two vehicles, namely, a Vitara Breeza and

a Renault Triber and that he wants to sale those vehicles at a

cheaper price. Thereaftel the informant expressed hi5

willingness to buy those two vehicles and he came to Tezpur

ASTC Bus-stand, as instructed by the accused. The accused

came in two cars, bearing registration No. AS-07K19639 and

AS-07D19755, and they took the informant to an unknown

place at Tezpur and snatched away his leather bag containing

Rs.15 lakhs. The accused persons consists of 5/6 people and
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Based on that ejahar, Tezpur PS Case No.93Ll202Z

was registered uls 392 of IPC. The accused Bayanul Islam @

Babu! was arrested on t3-09-2022 and since then he has been

in custody.

The learned Counsel for the accused has submitted

that the accused is innocent and he has been falsely implicated

in this case. Moreover, he is not an FIR named accused.

The record reveats that stolen amount has not yet

been recovered. Sufficient incriminating materials are present

against the arrested accused. The investigation is at a crucial

stage and releasing the accused person at this stage is Iikely to

hamper the investigation process.

Considering al! these aspects, including the length of

detention of the accused in custody, the bail petition is rejected.

Return the case diary in sealed cover.

With this order, this Misc case is disposed of.
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